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FORM NO. 4. 
(See Rule 42). 

in The Central Administrative Tribunal 
GUWAI-IATI BENCH : GUWAHATI 

ORDER SHEET 

372/ APPLICATION NO. 	 OF 199 

Applicant(s) 	 1?U\e111' 4'a-wt"4-  

Respondent(s)  

Advocate for Applicant(s) /?[. IV c'6"I"zi  

Advocate for Respondent(s) 	 4 
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t4otes of the Registry 	I 	Date ( 	Order of the Tribuna' 

This case may  be placed before 
the Single Bench for further orders. on 9.4.99. 

9iL M r 	 Vice-Chairman 

On the prayer of counsel for the 

parties case is adjourned to .23-'4-99. 

Vice-Chairman 
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C.P. 6/99 (O.A. 242/98) 

Issue notice to show cause as to 

why Contempt Proceeding shall not be 

drawn up as prayed for. Nortice 

returnable on28.,5.99 

Vice-Chairman 

j40 	 28.5 .99 
	

On the prayer of Mr B.C. Pathak, 

h1fo?&cVi £:O(J 't1b1 
	 learned Addl. C.G.S.C. the case is 

IL(o 
	 adjourned till 2.7.99. 	

11~~_ 
Vice-Chairman 

z 	 trd 

9 
2.7 .99 

79 

MW 

16.7.99 

14 	
(AV 

OIICJ4- 

nkm 

Jc- 	 13.8.99 

tLY 
t5 ?• 

1 
/i /fro&fI\ 	

nkm 

Two weeks time allowed for filing 

of objection on the prayer of Mr B .C. 
Pathak, learned counsel for the conteraner 

List on 16.7.99 for order. 

c45 
Vice -Chirman 

Mr M. Chanda, learned counsel for 

the petitioner prays for three weeks 

time to file reply. Prayer 'allowed. Fix 

it on 13.8.99. 

XC airman 

On the prayer of the learned counsel 

for the parties the case is adjourned till 

27.8.99. 

Vi ce-Cw&ri------. 
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27.8.99 	 On the prayer of Mr. M. Chanda, 

learned counsel for the petitioner the 

case is adjourned till 3.9.99. Mr. B.C.Pathak, 

learned Mdl. C.G.S.C. is also not present 

today. 

trd 

	

3-9-99 	Let this case be listed on 1-10-99 

for hearing. 
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On the prayer of Mr B.C. Pathak, 

learned Addi. C.G.S.C. this case is 

adjourned till 12.11.99. 

Vice-C irman - 
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Let 	this, case be 	listed on 

4.2.2000. 

Vice-Chairman 

Heard learned counsel for the. - 

parties. Learned counsel for the parties 

suhrtit that the judcjement and oröer passed 

in O.A. No.242/98 has since been implemented. 

In view of the above, I find 

there is no justification in continuing 

with the contempt proceeding. \ccordirtg1y 

the contempt proceeding is droppecl 

Vice-Chinnar. 
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